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G vil Appeal No('s) . 6631- 6632/ 2015
S. PANNEER SELVAM & ORS.

VERSUS
GOVT. OF T. NADU & ORS. Respondent ( s)
[ HEARD BY HON BLE T. S. THAKUR AND HON' BLE R BANUMATHI, JJ.]
W TH
ClVIL APPEAL NO. 6633 COF 2015
ClVIL APPEAL NCS. 6634-6636 OF 2015

Date : 01/09/2015 These appeal s were nentioned today.

Appel I ant (s)

CORAM :

HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR

HON BLE MRS. JUSTI CE R BANUMATHI
Ment i oned by Ms. Kiran Suri, Sr. Adv.

UPON hearing the counsel the Court nmade the follow ng

ORDER

On a nmention nmade by Ms. Kiran Suri, Senior Advocate

before Hon'ble Ms. Justice R Banumathi, it was directed as under:

(1) "The nane of seni or counsel Mb.

appearing in para 23 of the judgnent, pronounced on

27.08.2015 in the aforesaid appeals, as "Ms. Kiran
appearing for the respondents” shall stand del et ed.
(2) In par a 22, first I'ine, "Dr.

| earned seni or counsel for the appellants" be read

Ki ran Sur

Suri

Rajiv Dhawan,
as

"Dr. Rajiv Dhawan, | ear ned seni or counsel for th

appel lants and Ms. Kiran Suri, |earned senior counsel

appearing for the sinmlarly placed respondents..".

Signature Not Verified

Let necessary corrigendumissue by the Registry,

Digitally signed by
Parveen Kumar Chaw a

Date: 2015.09. 01
aforesaid effect.
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